Sir, the second igsue is the perennial issue of very inadeguate funding by the Government in
terms of our GOP to premier research. And the third is, Sir, how do we translate the benefite of the
research through patents to actual industry-use. There have been these three igsues. Wil the

Minister kindly answer these guestions and tell us how he seeks to address these shortcomings ?

SHRI PRITHVIRAJ CHAVAN: Sir, the first question is, how the intellectual property created out
of research is shared. | would like ta inform the House that we have now a much more innovative
aystem where the benefits of research, any intellectual property created and the resultant benefits,
are shared. The scientist gete a propartional part; the lab gete a propartional part and the nation gets
g proportional part. Itis a very innovative system which is working very well. We shall further improve

upon it and we are open to suggestions.

Then, Siry the hon. Member has talked about the money that we spend on research.
Currently, the nation spends about one per cent of its GDP on research. Seventy-five per cent of that
money gpent on research comes from the Gavernment and anly 25 per cent comes fram the public
gector. The hon. Prime Minigter had publicly announced that we intended to double the gpending on
R&D from one per cent of the GDP to two per cent of GDP. | think, the recent slowdown has
definitely affected it but we have cbjectives in place and our aspiration is to double the spending on
R&D. But, through the House, | would like to appeal to the private sector that they must also
increase their spending on R&D. They must employ more Ph.Ds =o that we really become a nation

which leads through innavations.
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Social responsibility of IT industry

T*403. SHRI SHIVANAND TIWARI 1
SHRI RAJ MOHINDER SINGH MAJITHA:
Wil the Mirister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to
state:

(a) whether it is a fact that the efforts being made by information technology industry for

fulfilling social liakility have not been found as per requirement;
(b) i so, the reaction of Government in this regard;

(23 whether it is also a fact that 54 percent of people warking in information technology

industry and allied services are suffering from chronic and life style related diseases;
(d) if nat, the facts in this regard; and
(&) whether Government would issue any guidelines for improving the present condition’?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI A.
RAJAY: (&) to (&) A Statement is laid on the Table of the House.

Staterment

(a) to (&) As per the National Asscciation of Software and Services Companies (NASSCOM),
the IT - [TES industry is a knowledge industry and does not discriminate in recruiting employees.

Employees are recruited on the basis of merit and competency. The IT - ITES industry has been a

TOriginal notice of the guestion was received in Hind.

T1The guestion was actually asked on the floor of the House by Shn Ra) Mohinder Singh Majitha
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large generator of employment, with about 2.2 million professional directly employed by the industry
and indirect job creation estimated at 8 milion. Over 30% of the employees in the industry are
women - higher than any other industry segment and a majority of the IT industry employs differently

erabled people.

There have been a few reports about incidence of life style related diseases among IT -ITES

employees. However, no reliable statistical data is available in this regard.

As per the Ministry of Labour & Employment, the working conditions in the BPO Companies
are largely regulated by the provisions of the Shops and Establishments Act of the respective State
Governments. The working hours of the BPO employees are governed by the provisions of said Act,

eracted and implemented by the State Governments.
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SHRI SACHIN PILCT : Mr. Chairman, Sir, the warking conditions of the BPO companies are
regulated by the provisions of the Shops and Estabilshments Act of the respective State
Governments. Therefore, the working hours, working provisions, etc., efc., are enacted and
implemented by the State Governments. 121 O AFFIT Ty 1 RICIRETIR 2 % ST work-related
disarders %’, Sl stress-related disorders %\', S8 A BIET life-style related ] TES-r AN I ywg H
amgfFrEm gan €, =Y ofE gF 8, anfe Riew gan &, o &) g el & uRad= amr &,
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MS. MABEL REBELLO: Part (¢} of the guestion says that 84 per cent of the pecple are
suffering from chronic and life style related diseases. | would like to know fram the hon. Minister
whether these IT-enabled ingtitutions, where a large number of pecple are working at night, offer
gservices of professional counsellars and peychiatrists to their employees to deal with their problems.
Then, has the Government ever conducted any study to find out what are the repercussions on these
employees, who are working for months together in night shift, due to their working conditions? of
they have not conducted any study go far, do they have the intention and the machinery to conduct

any such study in future?

SHRI AL BAJAL Sir, as has already been explained by my colleague, there is no conclugive
proof or inference that has been drawn either by the Health Ministry or by the Labour Ministry that
people are suffering from chronic diseases becauge of the IT and BPO industry. In gpite of that, the
Government often gives directions on what the regulations should be. But, | must be very clear
before the House that the survey, that has been allegedly conducted by & private arganisation.

... (Interruptions ). ..

MS. MABEL REBELLO: Leave aside the private agency, have you ever conducted a study 7
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SHRI A, BAJAD The Health Ministry has conducted a study. After that study, it has been
digclosed in this Parliament itgelf that there is no conclusive evidence of chronic diseases because of
life style of the "pecple warking in the IT Industry. There is no such scientific inference that has been
drawn either by the Labour Ministry ar by the Health Ministry. ... (Interruptions)...

MR. CHAIRMAN: Please, don't interrupt.

SHRJ AL BAJAD So, when there ig no proof, or, conclusive evidence at all 1o say that these
people suffer from chronic digeazes, the Government cannot react. But, | must submit that the
alleged survey by a particular association was conducted only on 54 pergsons. When two million
people are working in the IT and BPO sector, only 54 persons were taken for random survey . And,
out of that survey, it has been disclosed that 524 per cent suffered from chronic diseases, which

cannct be acceptable scientifically and medically.

MS . MABEL BEBELLO & Farget about thig survey. He has not answered my question. | asked
whether the Government intended to conduct any sericus scientific study on this issue.

= orw RrE : g9l AE IS, §9R AISTaT A3l 1 WeEIRIR & 4 19 H U a1 del o 9 Haes
& o wferea Afel & B 21 99 §@ & G Bl dedl & {5 B, o T8 2, s v
IR wgl ¥ Age e 1 g6l 21 e U' e el & 7 @ ar 3 @l ) waife g 2 e
AiEeTel & W BE TR WRIE AR H 21 21 H T2 S 2 & 9 e B v U 5D
TR A B [P g a1 en-Fe e g arse] el el 5y 9 27 e deew # Afgereli &
v wierere aga o1 Hivrera 2ia 21 Afelial & R & oy 71 Aftenall S $W e YS!
HATET %1 YRET WAV B Wep, b I W AT FIE WA g1 & T o= g1 oG
wY W g AT U] B - e o Wi ey a2

3 AR TRIee : QU AR R, AT e Hegel WEl S, it H g aTa ¥ [ avE
TEHT SUIFY e &, Il AT Uew We Hige Whbl & agd 9% ah e ¢ AR 78 o
Tred & b At 97-ggav ) Yaey # 9 o H2 I8 Ped g7 9 B 2 fh ansd) daev v
U GFeT 2, R oW U9 21 employees TS 21 TR ofR o 3 2o+ wame Afze
I TE] D] B US SAN (3 754 TR0 HegW B3 &1 a1 2| S8l o S| YRET B a7 &,
ug Mg 9iv w2, wiede Hufgl o1 e ol daev ), Saat e 1) 2 oW law and order
T AT B e 1S 2, oifte 8N HEer ot PO ST Wiy '9E 7 Y21 21 8 SR 3Ed
& & U U grareRy & wfefill &1 6™ B $1 A1l e 75 3 eram o) geiie Heqy &9 34
R araey arg @ STl g, 9w U U SETE T oY 19 oK Aied amsd Ve H B
FE Wh] 2, 71 d Ag &F H W T B ol 21 T2 9% s FET e g, a1 oE N
TN ¥ TR T B

DR. K. KESHAYA BAG: Sir, let the Minister read the answer that he hasg given. | am asking the
Senior Minister. The answer says, ' There have beena few reports about incidence of life style-
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related ciseases....". That means, you are assertive enough, affirmative enough. For him to say that

there has never been a case ig something, Mr. Chairman, for you ta look inta.

Sir, he has said, 'alleged survey'. Nobody made allegations here his own written answer said.
He did not allege it. What should have been said was reported survey' - perhaps it has been — a
‘reported survey'. Let him correct the wards. | would like to put a simple question. Cther hon.
Members have also said about the thirty per cent women employees, throughout the night warking,
and round-the-clock working etc. This arswer says, ' As per the Ministry of Labour and
Employment, the working conditions in the BPO companies are largely regulated by the provigions of
the Shops and Establishments Act of the respective State Governments.” Sir. firstly, the Shops and
Establishments Act talks about the working hours; secondly, the Shops and Establishments Act talke
about the round-the-clack working hours; thirdly, the Shops and Establishments Act talks its fall out
on the health; fourthly, it talke gabout two holidays for round-the-clock working: and, fifthly, it also
talks about the wages - double ar three times. But these provisions differ from State to State. What
ig the Central Government now trying to do? Are you thinking of bringing in new provisions, new Act
for round-the-clock working? Or, are you thinking of, as another Member said, setting up machinery
to look into the health aspects or the fall out on the health 7 You have 24-hours-working a day by a
lady, and, you are saying that there has never been g survey. There is something called commaon
sense, which is there in everybady; even if there is no survey, | can imagine the effects of sitting far
24-hourg, and sometimes, it does happen. | know a BPO company where they work continuously for
two to three days, which means, 48 to 72 hours. What will be the after-effects? Sir, the survey is not

necessary, only common sense is necessary to tell us as to what will happen?

SHRI AL RBAJAD Sir, all the statues, which are available in the country under the Ministry of
Labour, are applicable to the industry also. If the han. Member wants any specific area to be dealt
with by the separate legislation ar the exclusive legislation, it can be discussed and it is open to the
hon. Members to give suggestions in that regard. YWe can discugs it with the concerned Ministries.
We have no problem at all. But, at the same time, we cannot say that the people are forced.
... (Interruptions ). ..

MR. CHAIRMAN: Please don't intervene.

SHRI A, BAJA: Unless the spedific issues are brought to the notice of the Minister or the
Ministry, we cannot take suo motu action in this regard. So far as the survey is concerned, for the
sake of the hon. Member, | can correct myself but whether it is 'allegedly’ or ‘reportedly’, | want to
reiterate that even in the survey only 36 people were taken into account, and, out of that, it has been

highlighted that 54 per cent people suffering from chronic diseases like spondylitis ar other problems.

When it was referred to the Ministry of Health and the Ministry of Labour, the Health Minigtry—
which also conducts other surveys for ather diseages including major diseases — was very categorical
and is very categorical that this type of scientific and medical inference which has been drawn

‘repaortedly ' correct myself —cannot have a conclusive proof and it cannat be withstood.
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